
CENTRAL ADMINISTRATIVE TRIBUNAL 
 PRINCIPAL BENCH  

 
OA No. 1363/2017 

 
New Delhi this the 9th day of January, 2019 

Hon’ble Ms. Nita Chowdhury, Member (A) 

Hon’ble Mr. S.N. Terdal, Member (J) 
 
Puneet Kumar Pathak 

S/o Shri Mohan Kumar Pathak  
Aged about 30 years 

Designation- Postal Assistant 
Department of Posts 
Group: C 

Nature of Grievance: Suspension 
R/o  A25, Santi Nagar,  
Mohali Road, Mathura ( U.P)            ....Applicant 

 
(By Advocate:  Ms. Geeta Verma for Mrs. Rani Chhabra) 

 
Versus 

 

1. Government of India 
 Ministry of Communication 

 Department of Posts, 
 New Delhi 
 

2. Postmaster General 
 Through Director 
 Postal Service, Agra Region 

Agra-282001 
 

3. Senior Superintendent of Post Offices, 
 Mathura Division, 
 Mathura-281001                                            ...Respondents 

 
(By Advocate:  Mr. MS Reen) 
 

 
O R D E R (Oral) 

Ms. Nita Chowdhury:  



The applicant has filed this Original Application (OA) claiming the 

following reliefs:- 

“a. quash the Memo No. STA/44-R/Rep/23-2016 dated 08.3.2017 
passed by Respondent No.2; 

b. direct the Respondents to revoke the suspension order vide memo 
No.56/01/16-17/Disc./01 dated 09.8.2016; and  

c. pass such other or further order/s as your Lordship may deem fit 
and proper.”  

 

2. The relief in this OA is to revoke the suspension order dated 09.08.2016.  

Counsel for the respondents is able to show a copy of order passed on 

02.08.2017 which reads as under:- 

“Whereas an order placing Shri Puneet Kumar Pathak PA Mathura 
HO under suspension was made by this office Memo No.F6/01/2016-17 
Dated 05.08.2016.  

Now therefore, the undersigned in exercise of the powers conferred 
by clause (c) of sub Rule 5 of Rule 10 of the CCS (CCA) Rules 1965, 

hereby revokes the said order of suspension with immediate effect.  

  Charge report should be submitted.” 

 

3. As is clearly mentioned in the above order, the suspension of the 

applicant has already been revoked one and half year ago, and hence, nothing 

remains to be decided in this OA and it is accordingly dismissed.  No costs.  

 

(S.N. Terdal)     (Nita Chowdhury) 
Member (J)      Member (A) 
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